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UNSTARRED QUESTION NO. 872
TO BE ANSWERED ON THE 14'H DECEMBER 2018/ AGRAHAYANZA3, 1940(SAKA)

RBI Autonomy
872. KUMARISUSHMITADEV:

SHRIJYOTIRADITYAM. SCINDIA:
SHRI KUNWARPUSHPENDRASINGH CHANDEL:

Willthe Ministerof FINANCEDbe pleased to state:

(@  whetherthe former Governors of Reserve Bank of India (RBI) and renownec
economistshave recentlydefended the centralbank’scall for greaterautonomyfrom the
Government,f so, the detailsthereof;

(b)  whether the Government has been creating an atmosphere to curb the
independenceof the RBL, if so, the reaction ofthe Governmentin this regard;

(c)  the concrete steps proposed by the Governmentto strengthenthe autonomyof
the RBI; and

(d)  whetherthe Governmenthas receivedany proposalto providemore autonomyto
RBI witha viewto givinga boost to economy;and

(e)  if so, the detailsthereof?

ANSWER

Minister of State in the Ministryof Finance
(SHRI SHIVPRATAPSHUKILA)

(2) to (e): The autonomyfor the CentralBank, withinthe frameworkof the RBI Act, is
an essential and accepted governance requirement.A Press Release was issued by the
Governmenton October31, 2018 as below:

“The autonomyfor the Central Bank, within the frameworkof the RBI Act, is an
essentialand accepted governancerequirement Governmentsin India have nurturedand
respected this. Both the Governmentand the CentralBank, in theirfunctioninghave to
be guided by public interest and the requirementsof the Indian economy. For the
purpose, extensive consultationson several issues take place between the Governmen
and the RBI from time to time. This is equallytrue of all other regulators.Governmen
of India has never made publicthe subject matterof those consultations.Onlythe final
decisionstakenare communicated. The Governmentthroughthese consultations,places
its assessment on issues and suggests possible solutions. The Governmentwill continuc
todoso.”

As per the provisionsof the section 58 of the Reserve Bank of India (RBI) Act, 1934, the
Central Board of RBI, with the previous sanction of the Central Government, is



empowered to frame regulations to provide for all matters for which provision is
necessaryor convenientfor the purposeof givingeffect to the provisionsof the RBI Act.

Governmenthas taken several measures to strengthenthe RBI. These include, inter alia,
constitution of the Monetary Policy Committeeto provide a statutory basis for a
MonetaryPolicy Frameworkthroughan amendmentof the Reserve Bank of India Act.
1934. Furtherto strengthenthe regulatoryand supervisorypowers of RBI to effectively
deal with distressed assets of the bankingsector, RBI has been empoweredthroughthe
BankingRegulation(Amendment)Act,2017, to issue directionsto any bankingcompany
for timelyresolutionof stressed assets, and for initiatinginsolvencyresolutionprocess in
respect of a defaultunder theprovisionsof the Insolvencyand BankruptcyCode,2016.
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